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.Subect:—.Forwrding f ~Opies of the Orders passed .by the 
h. 	 Centa1 adTninizt:ative Tribunal,Bangalore. 

Pleaàe find enclosed herewith a copy of the DER/ 
STAY DER/TERIM ORDER/, passed y this Tribt.uial in the above. 
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cmAL 	 TRIBUNAL 
- BAtAWRE NcB: 

• 
- O.A. bD.660/94 

FRflIY THIS ThE EIGI?1'H 11Y OF APRIL 1994 

Shri Justice P.R. 'Shámsundar ... Vicé-Chathan 
•. 

Shri T.V. 'Ram 	... Merrber (A] 

1. M.R. t4uxlinanani, 
S/o Raap 	 : 	 .... 
Aged 68 years, 
Retired Guard-A, 	•. 
South Central Railway, Gathg, 

residing at Tbuse No.17/1, 
ThabibIanc1, 
Maluade Chawl, 
Hubli. 

2. Gch. Subharao, 
8/o G. Subbarao, 
Aged 66 years, 
Retired Guard-B, 
South Central Railway, Gadag & 	

0 

R/a Near Old tC Office, 
Masari, Gadag-582 101. 

3. 	S.V. Kanvi, 5/0 Venkatesh, 
Abed 67 years, - 
Retired Guard-A Spl., 
South Central Railway, Hubli & 
R/a J.T. College Road, 
Near Ganapathi tëirle, 
Gdag-532 101. 

4. M. R. Sankanur, 
Sbo Rajasab, 
Aged 66 years, 	. . 	. 
Retired Guard-B, 	. . 
Scuth Central Railway, Hubli 

siding at Sri Rajivgandhinagar, 
Near Hatalageri Nalca, 
Gathg-582 101. 	

•.,•.:• • 
5. 	Yeshwanth met, Rericar j10 

. 

	

	Y.M. Shet, Aged 72 years, 
Retired Guard-A, U.T. 889,. 
South Central Railway, 	• 
Pux?e, residing at do S James, 
Plot No.27, Nahrunagar EctEision, 
Hubli. 

p•• ,• •• 

	

' 6.Sheik rd o Sheik Rxi, . 	• 
Agei 66 years, 	. . f•J(/• 	

' ' \Ratired Guard-A Spl.,  ) South Central Railway, Hubli and 
/ 

	

	R/a Shivakrupa Building 
&i]Jcarni Hakkal, Thabib Plot - 
MuIvi 1ad, 	- 	Hubli-20. 
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Parvathapp B. Taigle1  
S/o Basa1inppa, 
Aged 67 years, 
Retired Asst. Qiard, ] 
South Central Railway 
and residing at !Ibng1 
Pagadi Galli, Hubli. 

Abdul Khader Sidiq, 
Retired Driver A, Sji 
Central Railway, 
Hubli since deceased 
represented by his wi 
?meenabi, aged 50 yea 
R/a do M.M.Tegur, 
Nehrunagar, Alnawar, 
district-58 11 03. 

Krishan Thukarain, 
Retired Shunter-B, & 
Gadag, aged about 55 
R/a Boregar Gaul, 
Bettageri, 
Oharwad DistriCt. 

Vittal Sravanna Pujar 
Retired Passenger Dri 
Sith Central Railway 
Gadag since deceased 
by his wife Smt. Shiv 
Aged about 50 yers, 
R/a New Padanur, Ir 
Bijapur District. 

MohartBl Lstageer Jha 
Slo Jhani Sahib Shail 
Aged 64 years, 
Retired Guard-A Sped 
S.C.Railway, Hubli & 
residing at No.49/5, 
Near Kannar Hospitals  
Old Hubli. 

 M. Chandra Bhan Singi 
Retired Guard A, 
Southern Railways, 
Bangalore City, SinCE 
deceased represented by his 
legal representtive Snt. takshni Bai, aged about 
50 years, residing at rk.64/61  
Op, Malleswararn Railway Statiai, 
Maruthi Extension, 
Bangalore-21. 

13. T. Sinddalingappa 
S/o Thota Setty, 
Aged 63yers, 
Retired Mail Oiard, E1YP 436, 
Bangalore Citj, R/a No.1091, 11th Main 
10th C-Cross, West of Chord Iad, 
II Stage, Bangalore. 
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141. P.M. Subbanna.S/o 3 te P.M. 	 •' 	'- : 	'' 

'Madappa, Aged 64 years, 	 0 

Retired Passenger Guard, 	 •, 
EE 1168, Southern Railways, 	

0 	
0 

Bangalore City & R/allo.314, 
0 	 5th Math, BEMrJ Layout, 	 0 

Basaveswaranagar,  

I

Bangalare-79 	 ' 	 0 	 •• Alints 

By Advocate Shri M.S. Anandathnu 	
0 	 0 

V. 

Union of India rep. 0 0 

by its Sretray, 	 0 	 0 

Ministry of Railways, 
Rail Bhavan, 	0 	

0 

NewDalhi. 	 0 

The iairman, 	0 	
0 

Railway Baxd, 	0 	

0 	

0 	
0 	

0 

Rail Bhavan, 	
0 

New Delhi. 	 0 	 0 

The General Manager, 	 0 

Southern Railways, 
Park Ikwn, 
Madras. 

The General Manager, 
South Central Railway, 
Secunderabad f API. 

5.1  The Divisional Personnel Officer, 
Southern Railways, 
Bana lore Division, Bangalore. 

6. 	The Divisional Personnel 	 • 	
0 0 • 

Officer, South Central 	• 	 0 

Railway, Hubli. 	 ... Respondents 

BY Advocate Shri AN. VenÜgDpal, Standin (bunsel for Railways 

0 	 ORDEOR 

Shri JusticE P.K. Shyamsundar, Vice-CiBirman: 

1. 	We Ive heard Shri A.N. Venugopal who appaars for the Railway 

Ad'ninistration. This case is covered by the 'Full Bench judgment 

rendered in O.A. No.395 to 403/91 C.R. RANGADHAMAIAH AND OflIERS 

V. CHkIRMAN, RAIL%'AY BOARD AND OTHERS reported in 1994[1] ATJ 

305. In that view of the matter all that we should do is to 
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make the following order which will be in tune with the orders 

passed in the case of Rungadhamaiah and cthers supra. Hence 

it is we make the fol].owing order: 	S  

The respondents shall recorrpute t e pension and cttEr retiral 
benefits of the applicants or their LRS in accordance with 
Rule 2544 as was in force before it was amended by NDtifica-
ticri dated 5.12.1988; 

the arrears due to the applicnts/LRs on the basis of the 
recoruputation as aforesaid shall be calculated and paid; 

These directions shall be carried out within a period of 
th ree months from the . date of receipt of the ccpy of this 
order; 

If the aitountsdie to the applicants/LRs are not paid within 
the prescribai time, the amounts due shall be paid with 
interest at 12% per annum from the date of this order till 
the date of payment; 

[51 The payment of pension and retirement benefits as per the 
aforesaid directions shall stand regulated/adjusted in accor-
dance with the orders/directions as may be issued by the 
Supreme Curt in SLIP No.10373 of 1990 acinst the decisicn 
of the Ernakulam Bench of this Tribunal in Application No.K--
269/88. 

[6] No costs. 

We direct a copy of this order be furnished to each of the respon-

dents in this application as Sri Venugopal says that if everyore 

of them is not supplied with a cy of this order the implementa- 

tion thereof will be difficult. It is so ordered accordingly. 

A 	fl 

MEMBER [A] 	 VICE CI AIRN 

TRUE Cep 

s:.:,.. 

.... 
SAL.LG flE 
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FROM: A SSISTANT RGI STR R 	 D. NO 2770/9 S. IVA 

SUPREME COURT OF 
TO 

	

	 TNDIA NW DELHI 
GIsThLR 

Central AdminiStrative Tribunal, 	Dd~TED 16th May,1 
Bnga1ore Bench at Bangalore. 

.• 

ti, 
( 	)J 

' 	 TITToN FOR sPECIL LE/VE 
etition under Article 136 of the oistitut ion of India for 

Special Leave to Appeal from the Judgment and Order dated 

	

8t 	nrj.l994 	of the 	Central Administrative_Tribunal 

BagaAeiQ.A..NQ.. 66.LLOF 1994. 

Union of India & Ors. 	 40 .Petitioners 

Versus 

M.R, DI undinarnani &Ors. 	 ..0•Respondents 

Sir 

I am directed to forward herewith, a certified copy of 

the 	0der o thi6 Court dated 4th May,1995 

passed in the matter abo-mentioned, for your information 

and necessary action. 

Please acknowledge receipt 

Yours faithfully, 

gio 
½ 551 ST1-NT REGI STRA R 

Copy to:- 

Li 

I 


